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IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,N0,487/94 Date of Orders: 21,4,1994
BETWEEN :
‘T.S.R.Anjaneyulu .. Applicant, .

&N oL

1. Chief Administrative Officer (Project),
S.E.Rajilway, (C),
Bhubaneswar (Orissa),

2. Chief Project Manager,
5.BE.,Railway, Visakhapatnam,

3. Benior Personnel Officer(Con.),
S,.B.Kkly., Visakhapatnam. .+ Respondents,

Counsel for the Applicant os Mr,Y.Subramanyam

Counsel for the Respondents ¢ Mr.V.Bhimanna

CORAM:
HON*BLE SHRI T,.CHANDRASEKHARA REDDY : MEMBER (JUDL,)
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Order of the Division Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.).

This is an application filed under Section

19 of the Administrative Tribunals Act to direct

LU ASSPUIRMMTLL L2 LU WIS LWL Qlid AT LOLll LU appllvacIlo

at Visakhapatnam on humanitarian consideration and

—

Ly

in the interestfof e justice and to pass such other
order or orders as may deem fit and proper in the

circumstances of the case,

2, . The applicant at present is working as
Office Superintendent, South Eastern Kajilway in the
COnstruction Wing, Visakhapatnam, By the impugned
order dated 8,4.94 the applicant is trensferred to
BhubaneSWar. It is the said transfer order that is
Questioned in this 0A,

3. “loday we have heard Mr,Y .Subramanyam,
learned counsel for the applicant and Mr.,V.Bhimanna,

Standing Counsel for the kespondents,

4, Mr.Y .,Soubramanyam submitted that the children
of the applicant are having their education in
Visakhapatnam and the applicant is having mentally

retarded daughter.for whose care the personTal

of _the e applicant. > ' to Be._ 3
attendancg/is required and she has(bperated both the.
- Hz Nt is maintoined
eyes.i j gm view of this p051tioq/tnat the abeve -
!.T’

said transfer of the applicant from Visakhapatnam to
Bhﬁbaneswar would cause him an%:hig fam;;y membe rs
undue hardship. The applicantitigéiproached this
Tribunal without representing about his difficulties

and problems to the competent authority. It is for the
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respondents to take into consideration the problemsﬁ,ﬁ}rﬁi |
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if any of the applicant andgggbgmépgfggfiéﬁé_éction.

S0, in view of this position we are of the opinion

that the interest of the justice would be better met

if this OA is disposed of by giving appropriate directions

at the admission stage,

5 We permit the applicant to make a representation
t0 the competent authorify within one week from today

for redressal-of his grievance, On such representation
being made to the campetent authority by the applicant

the competent authority shall receive thezﬁ resentation
of the uppllcant)and shall pass final orders on the
representation of the applicant within 2 weeks thereafter,
Until final orders are passed on the representation of the
applicant we direct the respondents to maintain status-quo

with regard to the post the applicant is holding.

The parties shall bear their oWn COStS,

§ e —
(& CHANDRASEKHAKA REDDY )

Member {(Judl,) }ﬂwﬁ

Déted:“g}st April, 1994 &g
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(Dictated in Open Court) 9
L’U"?‘d .
Deputy E991strar(J)CC

sd

Chief administrative Officer(Project),

S.E.Rly, (C) Bhubaneswar (Crissa).

Chief Project Manager, S.E.Rly, visakhapatnam,

Senjor Personnel Officer(Con.} S.E.Rly, visakhapatnam.
copy to Mr,Y,Subramanyam, Advocate, CaAT.Hyd. '
copy to Mr v,.Bhimanna, SC tor Rlys, CAT.H

copy to Library, CaT.Hyd.
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IN THL CENIRLL D XTISTRATIVE TRIBJIAL
HYL&E 200 REICH AT HYDERADAD

THE HOL' ULl LRl ferich V JNEELADRI Rao -
: VICE CiiAIRMAN

THE HON'BLE

VD
. . ’ /
THE HON'RBLE 'I\fIR.’l‘CC}LMGDRASEI\IiAR REDDY
: MEMBER(SUDL)

AL

THE HON'BLE MR.H.RANGARATAN 3 M{ADMN )

Datede_\»(\' -1994

- QRDER/ATUDCIENT
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BuA’RuA.,/C.54dNO.
o ~in :
oo, U1 Ay
T.A?NQ. _ (Ww.p. )

Adnitgted and Interim Directions
Issuel, '

CAllowed

Disposed of with directionfs

B .
Dismifsed. "

™ Dismi{ssed as withdrawn.
Dismiksed fof Zefault.

Re jecked/Ordered.

No order as to costs.
| Ctrlﬁiitr;ztéve Tribunal }~
pESPATCH

25 APK1094 @\ g
CH.

mERAB{sD BEM






